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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

cP 25/95 in DA 2804/92
New Delai, this 22nd day of March, 1995
Hon'ble Shri Justice S.C. Mathur, Chairman
Hon'ble 5hri P.T.Thiruvengadam, ‘emper (A)

Shri 3.K. Jain
234, Pitam Fura, Delhi-34 s Applicant

sy shri o.K. Gupta, Advocate
Versus

Union of Inuia, through

Shri M.R. divaraman
secretary (Revenue)
t min. of Finance, New Delhi

shri de.Ke Agaruwal

Director General

DRI, IP Bhawan

1P Emtate, New Delhi .o Respondents

0 RDER (ORAL)

Shri Justice 53.C. Mathur

Shri M.K. Gupta, Advocate has appeared and
filed compliance affidavit on behalf of the res-
pondents. The learned counsel for the applicant
has admittea that the judgement of the Tribunal

‘ has been fully complieu with.

2. In view of the aoove, tne contempt petition

is consigneo to records and the notice is dischargdd,

There shall be no order as to costs;
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(P.T.Thiruvengadam) (5.C. Mathur)
Member (A Chairman
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